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An Hon. Member: In English also.
Shri EKanango: (a) The State

“Trading Corporation is paying
Rs. 13,080.50 as rent.

(b) It is not clear to which prgmis-
@8 the Hon. Member is referring.,
the Hon'ble Member can specify the

-

premises, it would fscilitate furnish-
ing of the required information.

(¢) Does not arise.
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Pandit D. N. Tiwary: May I know

whether any house rented by the State
Trading Corporation has been rented
for running 8 hotel?

Shrl Kansumgo: No, Sir
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Mr. Speaker: Order, order.

Shri Sadhan Gnpta: May I know
whether this Ministry has enquired
from the W.H.S. Ministry whether any
house requisitioned by the Government
has been allotted to r ptivate indivi-
dual for running a hotel?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
We have been requesting the WHS,
Ministry to give us more accommoda-
tion or another house with lower rent.
But, it is not easily possible for the
W.H.S. Ministry to allot other houses
to the S.T.C. Hon. Members are aware
of the difficulty which the W.HS.
Ministry has to face in the matter of
providing accommodation and the
S.T.C. does not happen to come under
the general pool, because it is an auto-
nomous corporation. The WHS.
naturally gives priority to buildings
which are meant for government
offices. So, we are faced with this
difficulty.

In fact, when this Question was re-
ceived I got into fouch with the
W. H S. Minister himself and
he said that he would like to have
further information about the ques-
tion which the hon. Member has put,
and that he is prepared to look into
the matter further. This House....

Mr. Speaker; What the hon. Mem-
bers want t0 know is evidently this.
Why should the State Trading Cor-
poration pay Rs. 13,000 and odd
whereas a requisitioned house has
been let out to a hotel for Rs. 1.300
per month. That is the question. Has
the hon. Minister made enquiries
from the W.H.S. Ministry?

Shri Lal Bahadur Shastri: The hon.
Minister is not here. This is perhaps
a rcquisitioned house. 1 am not fully
informed whether a requisitioned
house has been given for a hotel.

Shrimati Renuka lay: But that was
the question asked.
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Shri Lal Bahadur Shastrl: Please
wait. But, what I am told is that thag
House has been in the possession of
that gentleman for the last few years.

8hri Tyagi: Which house?

Shri Lal Bahador Shastrl: The
house about which it is sajd that it is.
used for a hotel. It is not possible to
dislodge him from that house, Some
legal proceedings will have to be
taken. These are matters which are
directly concerned with the W.H.S.
Ministry and it has been brought to
their notice.

Mr. Speaker: Order, order.

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): If a separate question is put
to.our Ministry we will be in a posi-
tion to supply the details. As far as
we know at present, the house to
which the hon. Miniter of Conimerce
and Industry referred is a requisition-
ed house belanging to the evacuee
pool and the Relief and Rehabilitation
Ministry is trying to get that party
evicted from the house. If, as I said,
a separate question is put to our
Ministry, we will be able to supply all
the information to the House.

Mr. Speaker: Next guestion.
Some Hon. Members rose—

Mr, Speaker: It is a very small
question.

Shri Hem Barua: My only submis-
sion is this. Part (b) of this question
requires information about this letting
out of the particular house for hotel
accommodation and the hon. Minister
pleads ignorance In spite of the
specific question raised here he pleads
ignorance. How is this?

Mr. Speaker: This question has been
put down for answer by the hon.
Minister of Commerce and Industiry.
The requisitioning of houses or the
letting out of requisitioned houses to
hotels etc. are matters within the
jurisdiction of the hon. Minister for
Works, Housing and Supply. The
Deputy Minister has also said that
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proceedings are being taken for the
evicfion of the person. It is not as
it an hon. Member can say we can
eviot him. There i no use putting
further questions. (Interruptions).

Shri Hem Barus: But Shri Lal
Bahadur Shastri said he does not
know,

Mr. Speaker: How can he know? If
it relates to the Commerce and In-
dustry Ministry he can say something,
He has asked the W.H.S. Ministry to
supply him with a house on reasonable
rent, It s not the province of the
Commerce Minister to say about other
houses that have been allotted.

Shri Narayanankutty Menon: The
position is this. The State Trading
Corporation wanted a building, which
was requisitioned by the WH.S.
Ministry. The W.H.S. Mnistry de-
requisitioned that and gave it to a
private party for running a coffee
house there. I mean the same house.

Shri V. P. Nayar: Because it
belonged to an officer of the C.P.W.D.

Mr. Speaker: Is the hon. Minister
aware of the fact that the State Trad-
ing Corporation wanted this very
house and 1t was derequisitioned and
given to a hotel?

Shri Anil K. Chanda: These are not
facts, Sir.

Shri Kanungo: We are not aware of
the fact. In any case, the ST.C. is

not entitled to reguisition the accom-
modation,

Raja Mahendra Pratap: Can we not
remove this trading centre to any
other place where the houses are
cheap; can we do it or not?

Shri Kanungo; We have thought it
over and we consider it desirable that
the.headquarters should be at Delhi
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An Hon. Member: In English alse.
Shri Kanungo: (a) Yes, Bir.

L]
(b) No specific discussions were
held in regard to increasing India’s
trade, but trade and industrial pro-
blems common to the countries rep-
resented in the conference were
generally discussed.
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